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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

O.A. No. 158 of 2024/EZ [Earlier O.A. No. 731/2024 (PB)|

IN THE MATTER OF:

NEWS ITEM TITLED & quot; SOIL

DUMPING: UMIAM RIVER CRIBS FOR

E=

N T 1 *;’ ,'ilc_" u

HELP & quot; APPEARING IN THE

SHILLONG TIMES.COM DATED

aetifres

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF EN VIRONMENT,

FOREST AND CLIMATE CHANGE, RESPONDENT NO. 3:

I, Dr. H. Tynsong, S/o (L) W. Khongkliam, aged about 45 years, presently working as
Scientist-'E’ in the Ministry of Environment, Forest and Climate Change (MoEF&CC), I do

hereby solemnly affirm and declare as under:

I. That I am duly authorized by the Ministry of Environment, Forest and Climate Change to
swear this affidavit and T am conversant with the facts and circumstances of the present case

and am thereby competent to depose as under:

2. The present matter relates to the uncontrolled dumping of soil into the Umiam River at a
construction site near the Umiam bridge in Shillong (Meghalaya), which has led to severe

ollution, turning the river’s once- crystal-clear water into a concerning shade of orange.
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3. That the answering Respondent no.3 is engaged in, inter alia. policy formulation for
abatement, prevention and control of pollution by prescribing environmental standards which
are implemented through the Central Pollution Control Board (CPCB) and State Pollution

Control Boards (SPCBs)/ Pollution Control Committees (PCCs).

4. Besides. the State Pollution Control Boards/Pollution Control Committees concerned are

e
long

mandated and empowered to take all such measures as are deemed necessary or expedient for
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the purpose of protection and improving the quality of environment as well as preventi n :
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control and abatement of environmental pollution.

0
5. That Central Government has enacted Water (Prevention and Control of Pollution) ACS@E_

1974. which specifically deals with issues related to control and abatement of pollution in == = .

=

Ud ¢
of Environment, Forest
wraterg, frei / Regional Office,

water bodies including rivers. The implementation of the provisions of the Act is with the
Central Pollution Control Board (CPCB) and concerned State Pollution Control Boards

(SPCBs).

6. That it is submitted that vide Notification No. S.0. 1972(E) dated 14.06.2019 (Annexure-R1)
the Government of India allocated the business relating to “Conservation, development,
management and abatement of pollution of rivers” to Department of Water Resources. River

Development and Ganga Rejuvenation under Ministry of Jal Shakti.




7. In this regard, it is pertinent to mention that issue regarding River does not come under the
purview of this Ministry. Therefore, it is humbly prayed that Ministry of Jal Shakti (MolS)

may be impleaded as party respondent in this matter.

8. It is humbly prayed that the Hon ble Tribunal may kindly pass such order(s) as deemed fit and

proper in the facts and circumstances of this case.

DEPONENT

Jei-Te g/ Scientist 'E
gafawer, a7 ud wordrg gRakE H#A
Ministry of Envircanient, Furest and Climate Change
&g wrater, fer@in / Regional Office, Shillong
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VERIFICATION:

Verified at Shillong on this the 18" day of November. 2024 that the contents of this reply
affidavit based on official record(s) maintained and information available in the office are correct

to my knowledge and belief. No part of it is false and nothing has been concealed there from.

DEPONENT
G B G S
QUTENY, 99 Ud SAdry 4l ey
Ministry of Environment, Forest and Climaie Change

&g waiay, 1A/ Regional Office, Shillong
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Che Gazetie of India

EXTRAORDINARY
9T [I—EUE 3—3Y9 -W@US (ii)
PART II—Section 3—Sub-section (ii)

TR & WehTiyTe
PUBLISHED BY AUTHORITY

. 1763] =3 feoelt, AHar, S 17, 2019/99% 27, 1941
No. 1763] NEW DELHI, MONDAY, JUNE 17, 2019/JYAISTHA 27, 1941

CIEGECRIREICR
e
TE faeett, 14 54, 2019
HAT. 1972(37) —TPIT, HISET o Aq=ga 77 F Gve (3) FTT TaT TR T T30 F3d g0, T
HLHIY (FTH-3aed) FTw, 1961 &7 X Fomed F:3d % forw, Meaferiaa = s9rq €, seaiq-

1. (1) =9 T9=9T T 99 9T 99T (Fd-reed) I |1 aerear genge [aw, 2019 21

(2) T I B
2. ATEd qEhTY (FTA-areed) fFaw, 1961 ¥,
(1) oI\ ST H,-
(F) ". F v e weamr warera” ofrdes & aedia, (i) Termea siw 7 o 3a-of i,
3T "(iv) weeraTere faramr I9-ofteie = & fr S,

() "9F . U ST 3T T=gar HATAA™ of T T AT FoRAT STUAI,
(M "13. o e o ST 3k o1efi| Su-ofient & e, Mt ofivs sie 3u-ofid=
ST T SO, a7

"1 3. HEIITA, TYIATAT 3T AL FATAT

IREREIEEREE N

(ii) TYMATAT ST AT Faamr,

2887 GI/2019 (D
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(=) ™19, FEAT AT THTIO Horera” ofieh o weara, Aeferiaa oftde s sv-sfide siq:wofag fro
SO, 9ie-

"1 9. ST LTT<h HATAT

(i) ST EHTEA, T TSR ST TR 90 fFEnT

(i) T ST AR F=gar AT
(F) “41. T FATHA, T&T TEHTE 3T TT HEeqor Harera” ofrish 7 o9 R SIros

(2). fodtT st #,-

() "FT Ta FFae Foarer Fareaa” ofids % stefie, ™. T & a4 fFramr 3u-efids, &
" AT T Su-9ftde, qom 39 srefi wiafeat &1 =9 B s,

(i) "I A T =g AT HATAA" e AT I Aefe TrATSat &7 A9 BT ST,

(iii) “o=TEwor, 39 ST ATy TEdd §3Ed” & qEfi| Ete 8 a7 Yate 8% & aw BThar
ST

(iv) "o weeran o siw 3o srefie su-efdant siw wiafeat & wamq, Fafotag i, 3u-
ofide sfie wiata sia:wafog i STif, sreriag-

" AT, TUTAT S ST WA

%, HEqqTA fawmT

HHT-

et oo St 9 & e &7 aradi STqaE=T o g | % siasia o 8

1. 3 3=, o forg 5w 7 fafer g =room 6 € & 37 9 g #1 f[A=r aetea § a=i €,
TGl TF gl T IR Tag A - AT Ao IAATET 6 TR & §, 36 THAT & 97 B
ST = A & dae |, QI (o9 % Fq, T & Tiqured i Fedi & [aaT o
ATF T2l

2. HFAT THEAT ST Gl qTe (Saceefia, arias aur TsEEeEiy qee g9 F 1Y) o7 3w
saEvEAT fowE, faaum, fRata qom geamra saaedT afe afed agd< harsardl 7 ga89
3 A= |

3. TGN TAT ST TGAT THZ T FHeATI TAT AT AT T AGE TATTI
4. TIAT TAF % (A0 F HATT ATAAT § AT FISAT F HT AT TZA
5. A qrad qiteE |

6. UTH(AH ATTITEA 6 FT AHATGT T U THATT FaeT ATHA |

7. WESTEA ATATT B ATIAA, FIA S THTINHT |
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8.  WTET ATfcEshT Ha&70T, H{as |

qr-

fRferfea fa, St ama & "faeme & aradt sagEr & =0 | % sfava ord ¢ (Fae e f

qTed);

9. WAl FT FIA TgATT ATl HoTHS AT FATHRIE T AT AT ST % Tk o7 § gAY 59 |
e 7 Aam |

10. ¥T5T ATAFHLUT/ TRl o1 6 ATEAH | (AT 7T IURAL, At I (e whiei o
e IgTIaT 71 @ET |

qrr-l

T s gt & o, I AT | S A || # afvd fowa Set 9% 9 39 T g d arad

o 2, i 39 afafea, Mefotea foa S awa & Seare 6 aradl sqa=3r o =40 11 F

11, WG FT GRTEAT, 0 ST I T9T AGAT TN w1 Faror, ag-FfFar gt s
T |

12. ASATET HT AT |

. g A 74

- |

et oo s wea & wfereame i sradt s 7 T |3 siavd o §:

1. a 3= o foro woe 7 e g = & g & 37 o2 "9 1 FEEw aefEd § a6 2,
TG TF gl qoh IAHT Tae T 3T TeAT-ITAT TAT SALT S TIATATAT ICATl o e 7 §, TH

ot 3 | T S & e & way § wgrared o7 S T F Fiem, AR e 8w
Tt F AT Sfess T2 |

2. T9E, AL ST qIATATAA 3T THh ATEAAT (ahrd, Ao, Faiq qom SeImTa sqae e
afed T haTwaTdl & Jae+ 3w & |

3. TYEA, TALY ST AT F Hafera Tramewaral § a9 gU SA<hAT T HeaT |
4. YA ST qIATATAA o o & Haterd gTHel § AqAT W1 F q9F T FgAM|

5. T T |

6. TYLE AT |

7. ST A=A & HT0T T H g0 THATT Saeft AT |
8. TE AT HT (ATHTHA, T FLATT ST THTOTHLT |

9. AT T THa |
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10. FISHEIE ¥ T ATa=Te & Hfera AT |

11. TLLEA T FHLAT T FAT |

12, 9903t & Wi FHwar &1 e srferfazm, 1960 (1960 #1 59) |

- I

aferfaa Ao s 9 F dfeam £ aradi srgEr @ g 11| % ofawa ord g (Fa fergm #i

EIEL)E

13. wgy T =Ea g |

14, 99T ST qiert FT g TgaT aTel GhTHE AT FIARE TR AT AT St & UF 057 F gAY
=T | et 1 fAETe |

15. Tl TSIt § TR AT, TET #hf Faaefl TSiadl & o7 Feaid I IS a9 T Ud STHT
TGTETT |

16. TS ATYHLI/FAEHRTT T 6 ATeaw 7 A= wox Iuwwi, =740 o =it & oo B
TAETAAT T T=ET |

qarr-ll

T T &A1 F o0 Iuad AT | 37T 97 || & afvrq fows gt a& F 39 1T &= 0w arad

e 2, oY = afafe Mefatead e S 9a & SEend it aradi QA o g4t 11 %

HAIT AT 2

17, qY TEA FT TRIEA, HLEAT ¥ IATT AT 99 2 Teft 9t w1 Famor, qg-Frfwer wforeor
T =TI |

18. wfaaTed SAfeeR |

19. TY[& ¥ Tiary 7 T |

R - IV

20. 9 IUANT 3T T¢I F HATAT ATHT |

21, 9T o "

(v)  "SmETEe i gl Fw Hereat oftdw % erefie, wiat® 21 #, S wareE, T4 e ofw
LA HATAI" 9Tea1 o T UL "1 9T{<h HATAI" 9758 T STUAT;

(vi) "HEET ST TER A" o 6E AT 39 A YAt & vErd, Meteea o es, $5u-
ofrear o wiateaT siq vt 7 STusfy, srerid -

"SI ArfRE AT
%. ST garg, T4t fawre o< i W e

. &

1. TS HHETE % 9 | ST BT A0, G20 i wee, 9o & fafrer su=em s afeat & srae

H STEA % Haer § ST JIST ST a9 7 07 TR Irued |
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2. TET A G TR |

3. e Hifq, qEATHR gErAar, AqEeTT Ua fowme widerr s {Er & gataa gt A,
S ST agseeiia, a2, weaw, T T saTdetterd [H=Ts g6 off o9 €, Jaed i 59
o Haeft STeftar #7=aTy; F9FT o ¥ ST T A=ATT U e, 7 ST FETEAT H1 HLEAT
3TY TR, gracr ST W S A7 S ST, FIT TS 6 e [F=me, S gaer, Far
& T, STerTerat i e srearas yaer; a1g (R y&y, sa-fewm, g [, a«9-
STHTE T A&l Feld FHETT; are q2aT |

4. squifsad afedt i aay =antedi w1 AT o e | =i % qreaq § SJfaFwon F 9=e
T FEATEA, T4 TS |

5. S fafer, fAema |

6. STT AT HET |

7. HERrT S SS(ALT HAT (FHE F) FT HIEL (FIA0 AT T4 |

Il. AAUET I8

8. 1 HETyd fOw T yaY, 9 [ ¥ a7 M 7 Hefdq SqaigiT e, AN A
AT |

9. gty o fatfer |

10. AT ST TETHT 397t HT ATAT AT T HATIT ATHA, AATILT F AT GAH T4 AR e I
wifer, 1960; FATAT e =T |

11. ST FETE &g % & | el ofiT ang] qgmEar a7 9gdnT F#a|

M. fEemr ¥ srdfie @rea i fRwr

12. e ST AT |

13. eald 9aT 3 9T SIEdT %% |

14, Feard ETd ST dTE |

15. Feard AT ST T |

16. gl d ST T Toaqd e vg |

17, FFRT ST TS |

18. T &g =17 & |

19. FTAHRT TS TRATSTAT I 1< |

20. F¥ER qra% AT qaqrga 9t |
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33

Iv.

34.

35.

36.

37.

38.

g.

1.

2.

T[T &S |
qaeT A= artdeTr |

AT TET ATE |
TP TA-TAFTH Fem |
TP ST T STt |
EIRGINESEEER I
THET ATE |
I JHAT 74T aTE |
511 37 faega wemeft @ (wrea) forfies (@) |
TP AT et e s |
AL TRIT T AT TTresRTr forreh siaera e feermers, wa=g i & o aedia faem s
TTT EEEAVT § HHATHT A AT AT & |
AT 7 F2eAv, T, Taae ST AT & TgU0 HT ITLHT |
. ST ot 520 fAgemer T
afafAasT w1 yarae
IAL 9RA g 3T TA-TAh1e SAfr=aw, 1873 (1873 #T 8) |
sav-afsas oo fears sfafaaw, 1956 (1956 T 33) |
TaT are aAfaf"aw, 1956 (1956 FT 49) |
FaaT 74 FrE Afaf=w, 1976 (1976 F163) |

FETT are ATATIH, 1980 (1980 T 46) |
T 91« S E@=gar fasmr
TTHTOT & & Hated Irior St qft (S FgEreE, A&y e siw I 6w fFanr w7 i Tw
ST ATSAT 3HT H9ad & FYO TET Ge % T T5d gu), 9 AAA, A {Hwrd {7 e,
TH & H FALTEIT TZANT 3HT qhelenl Tgraar |
A FgFTar, o stavta wat=ae st & gafda amaer oft 8 Sgt a6 39T g rfo
8T § YT S G, FA-5794, T [T ol T@=gar a5 |

3. =9 g1 T AEl F HATIq TR qrAaaw |
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hereby

namely:

1.

4. 9TY A YT T S H U A Y ARATSATA S qE & Hateq owAt F g g § q6eay |

(vii) "Ster HETE, & A ST i "/Ieur It a” v qur SuE refiw wiatvay v o e
SATUAT |

T AT Fifaes

RELIE

[T, /. 1/21/7/2019-%3 ]
AT 9T, H A

CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 14™ June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

(D These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019.
2) They shall come into force at once.

In the Government of India (Allocation of Business) Rules, 1961,-
(1) in THE FIRST SCHEDULE,-

(a) under the heading “l. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted;

(b) the heading “OAA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)

(i)  Department of Fisheries (Matsyapalan Vibhag)
(ii)) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;

(d) after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-

“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya)

@) Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)

(i)  Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”;

(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.

2. in THE SECOND SCHEDULE.-

(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL
HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANTRALAYA)” and the entries thereunder shall be omitted;

2069
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(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)”, entries 8 and 8A shall be
omitted;
(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-
“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)
A. DEPARTMENT OF FISHERIES

(MATSYAPALAN VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)
and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

4. Liaison and cooperation with international organizations in matters relating to fisheries
development.

5. Fisheries Statistics.

6. Matters relating to loss of fish stock due to natural calamities.

7. Regulation of fish stock importation, quarantine and certification.

8. Fishery Survey of India, Mumbai.

PART I
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish.
10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.
12. Insurance of fish stock.

B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1.

2.

3.

Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

Welfare of persons engaged in activities relating to livestock, dairy and poultry.

286
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4.  Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.
5. Livestock Census.
6. Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8. Regulation of livestock importation, animal quarantine and certification.
9.  Gaushalas and Gausadans.
10. Matters relating to pounds and cattle trespass.
11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only):
13. Profession of veterinary practice.
14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:
17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18.  Courts of Wards.
19. Insurance of livestock and birds.
PART IV

20. Matters relating to cattle utilisation and slaughter.

21. Fodder development.”

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development, conservation and management of water as a national resource; overall national
perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive use of surface and ground water,
irrigation for agricultural purposes, water management, command area development; management of

286
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reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water
logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of
Tribunals through Schemes, River Boards.

5. Water laws, legislation.

6. Water quality assessment.

7. Cadre control and management of the Central Water Engineering Services (Group A).
II. INTERNATIONAL ASPECTS

8. International organisations, commissions and conferences relating to water resources development and
management, drainage and flood control.

9. International Water Law.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

11. Bilateral and external assistance and cooperation programmes in the field of water resources
development.

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14. Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18. Ganga Flood Control Commission.

19. Farakka Barrage Project Control Board.

20. Sardar Sarovar Construction Advisory Committee.

21. Brahmaputra Board.

22. Narmada Control Authority.

23. Betwa River Board.

24. National Institute of Hydrology.

25. National Water Development Agency.

26. Bansagar Control Board.

27. Tungabhadra Board.

28. Upper Yamuna River Board.

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS).
30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Authority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, development, management and abatement of pollution of rivers.
33. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36. The River Boards Act, 1956 (49 of 1956).

37. The Betwa River Board Act, 1976 (63 of 1976).

38. The Brahmaputra Board Act, 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operatives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)” and the entries thereunder shall be omitted.

RAM NATH KOVIND

President
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